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Tripura Act No. 8 of 1980 

h 
Act 

lo provi dc I-cl i e f  i nclebte(1ness to ngl-iculluihal labourers, rural ar~isans and 
small farmers in the S ~ a l e  of Tripul-n and for matters connecred the]-elvi th. 

Be i r  enacrcd by the Legislative Asserl~bly of Tripura in thc Thirtieth 
Yeilr of thc Rcpublic of India as iollows - 

CHAPTER I 
Prelin~inaries 

~ l ~ ~ ~ l  ,illc 1. ( 1 )  This Acr may be called Ihe Tripura Agriculiural lndebtedncss 
cumrnencemen~. Relief Act, 1979. 

(2 )  I t  shall be deemcd to have come into fol-cc ou the Lhirly-firs1 day 
or March, 1979. 

Deliliilioos. 17. 1, his Act, unlcss the conlexl otherwise requires :- 

a )  " ~ ~ I - ~ c ~ I ~ L I ~ I ~ z "  wiih i t s  g~ 'amn~a~ica l  variations and cognate 
expressions includes,- 

( i )  horriculturc ; 

(ii)  the raising of crops (including plantalion crops), grass or 
garden produce ; 

( i i i )  dairy farming ; 

( iv)  poultry flit-ming ; 

(v) breeding of livestock and bees ; 

(vi) grazing ; 

but cloes not iuclude the cu~ting of wood only ; 



(b) "Civil Court" means n civil courl within thc meaning of 
Ihe Tripura (Courts) Order, 1950, and i~lcludes Nyaya 
Panchayat establishedunder scction 42 o f  the Unilerl Prov- 
inces Panchayats Raj Act, 1947, ilsex~entled toTripura, 
and includes also ally courr exercising appcllntc or rciri- 

sional jul-isdiction over civil coulhts ; 

(c) "Co-operalive Society" rncalis n society ~.egislececl under 
the provisioils of the TI-ipun~ Co-operative Societies Act, 
1974 ; 

(d) "dcbt" meiins any liabiliry in cash ot- in kind secured or 
~lnsec~ired due from a debtor whcther payable under a 
decree or order of any civil court or oiherwise and 
includes rnortgagc money the payment of which is securcd 
by thc usufructu~-ary morlgnge or immovable propcrty but 
docs not include--- 

(i) any sun1 due LO rhe Govcrnmcn t, a cooperative sociely, a 
local statutory authority, or the L.I.C., or a bank ; 

Explnrrnliorl :- The word "Bank" means- 

(a) n Bunking Co~npatiy as dcfir~ed in the Banking Reg la -  
lion Act, I949 ; 

(b) thc Statc Bnnk of India constilured under the S talc Bank of 
India Act, 1955 ; 

(c) a Subsidiary B;~nk as defined in thc Statc Bnnk of India 
(Subsidiary Banks ) Acr, 1959 ; 

(d) a corresponding new bank constituted under [he Bankins 
(Acquisilion and Transfcr of underlakings) Act, 1970 ; 

(e) the Agricultural Re-fiunnce Corporalion cunsiiiurecl uncler 
the Agricultural Re-finance Corporalion Acr, 1963 : 

(t') any other banking or financial instilt1 tion norificd by thc 
State Gove~qn~enr in rhc Official Gazcttc ; 



( i i )  land revenue or anylhing recoverable as an arreiu of l a ~ d  
rcvcnue ; or 

( i i i )  Ijitbility arising out of breach of ~ r u s l ,  01- liiw in rcspect of 
wilges 01. remuneration or in respect o i i ~ n ~  prnpcrty Ict out 
to a debtor ; 

(e) "debtor" mciliis an individual or- an undivided Hindu 
Carnily who has bon-owcd or il~currcd any debt anrl belongs 
ro any oC the fvlluwinz categories, natncly :- 

( i )  margi 11a1 far~ncr, 

(ii) landless labourer, 

( i v )  rural arrisati ; 

(t) "farmer" means a pcrson who is engaged i n  ngr-icultul-e : 

(g) "landless labourer-" means n pcrson wI~o does not hold any 
agricul turd land and whose principal tlieans of livelihood 
is manual Iaboul. on a,oricullu~-al land ; 

(h )  "mat-ginat farmer" in relation of a pcrson not belonging to 
Schcdulcd Tribe means i1 l';~rn~er tvho owns or cultiv;~tcs as 
shill-e croppcr land meilsul-ing not nlorc than one hectat-c of 
nnt or lunga or two hecril~.es of other agricultural land and 
in relation of a person belonging to ih Scheduled Tribe means 
a fiirmcr who owns or cultivates as share cropper land meas- 
uring not more than lwo hectnres of nal or lunga or Four 
llectiircs of other agricu!!ural land ; 

(i) "OPliciiil Gazctte" means rhe Tinipura Gaze tce ; 

(j) "presori bed" nlcans prescribed prescribed by ~vules mnkc 
under this Act. 



(k) "rural artisan" means a pcrson ~vho docs not hold any agri- 
cul turill land artd whosc principal rnc;ins of livelihood is 
pmduction or rcpai I. of rl-;ldirional tools, iinplen~cnrs nnrl 
ocher articles or things used for agriculriiral or purposes 
ancillary rl~crcto, and also a pcrson who nornli~lly earns his 
livelihood by praclising a cnCL ei~her by his own labour or 
by tl~c Inhoul. or mclnbcrs of his family i n  the inural arcas 
and wl~ose iinnual i~lcnme does not cxceerl rupees twn tl~ou- 
sa~?cI [our 11u11dred pzr ;liinutil ; 

'[(I) "sl~al-c cropper" Illcans n person who under thc system 
gc~lel-ally known as 'adhi', 'barga', 'bhag', or any othcr term 
cultivi)~e~ the land of any person on condilion of deliver- 
ing i! shal-e of the produce OF such land eilher in  c;~sh or in 
kind to that pcrson and includcs ii korladar, that is  to say, n 
person \vIlo culrivates o r  holds the land of ally' person on 
condition of paying thcrefor rent in cash or in kincl. 

(in) "Tribunal Jhumia" means a landles tribal agricultu~,ist who 
lives n~ainly  nn jhuming (sliifting cullivarion). 

CHAPTER n 
Relief From I~ldebtedness 

3. Notwilhs~anding nnything con tilined in any other law Lor thc time be- Discharge 

ing i l l  force or any cotltrucr ol-othcr  instrument having lbrce by virtuc of any ol' and 

such law, and save iis otherwise e.upi.essly provided in this  Act, the Co~lSC~IUcflws 

consetluenses as hereinafter sct fo~th shall, with effec~ from thc date of com- Illcrcuf. 

llle[lcenlenr of this Acr, ensuc, 11;umel y :- 

(a) cvcry debt advnnccd before the commencemt:nt of [his Act 
including the amount of inrerest, i f  any, payable by a deblor 
to n creditoi; shnN be deemed to be wholiy discllarged ; 

(b) no such rlebr duc from r he deb tor shal L be recoverable fihom 
him or Prom any movable or immovable property belong- 
ing to him, nor shall any  such property bc liilble LO be 



arlached and sold or proceeded against in any manner in 
thc exccutiou of any deci-cc or order relating lo such dcbl 
against him ; 

(c) no Civil Court shill1 entertain any suit, appeal, or proceed- 
ing against a debtor for the rccovery of any amount of such 
debt including inrerest, if any  ; 

Provided thilr where a suit, appcal ot- proceeding is i nsritured jointly 
against a cleblw and any other pel-son, no~hing in this clausc shall apply to rhc 
muintainabiiity of n suit of proceeding in so far as i t  re1;ltes to such other 
person ; 

(d) all suils and proceedings (including appeals, revisions 
artachment or cxcution PI-oceetlings) pending on the date 
of con~mcncement of [his Act for recovery of any such debt 
against a debtor shall abate ; 

PI-ovided thar norhii~g in this clausc shall apply to a sale which has 
been confir~ncd bcfn~,c the commencemenr of this Act ; 

( e )  every debtor uridcrgoing detention in a civil prison in 
execution of any decree for moncy passed against him by a 
civil court in respect of any such debt shall be released ; 

(0 every ~novablc property pledged by a debtor shall, on [he 
commencement of this Act, stand released in favour of such 
debtor, and rhe creditor shall be bound to return the same 
to the dcbtor forthwith ; 

(g) every mortgage executed by such debtor in filvour of the 
creditor shall sland redeemed and the mortgaged property 
shall be released by the creditor in favour of such dcbtor. 

Explanalion I- Nothing in this section shall be construed to entitle any debtor 
to a rerund of any part of a dcbt already repilid or recovered from him before the 
commencement of this Act. 

Explanation II - For the pllrpose of this Act mortgage includes a transfer 
under an agreemenr express or imp1 icd for retransfer within a specified peliod on 
repayment of the consideration money. 



4. (1) Every cr-cditor refel-l.ed to in clause (t) scccion 3 shall, within 
such period as may be prescribed, fu~~nish LO thc Tribunal having jurisdiclion 
ovcr the al-ca where such crediror has his 01-diniu-y place of business, a stzlLe- 

. . 
~tlcnt i n  such form as may be p~~escrihcd C O I I ~ ~ L I  ~ I I I I ~  the names of a11 pel-sons 
who have pledged movable property ivith him, the nature and description of 
such pinoperty. thc an~ount advancer1 and due as on thc commencement of 
[his Act, the rarc of intcr-csi and such other painticulars as may bc prescl-ibcd. 

(2 )  A debtor referred l o  i n  clausc (f) of secrion 3 may also make an 
application to the Tribui~al having jurisdiction over Lhe area where his credi- 
tor has his oltlinslry place of busincs for an order [or [he dclivcry of tlic 
n~ovable property pledgcd hy the debor. 

(3) On rcccipt of a starernem under sub-scction (1)  or an npplicalion 
~rndcr sub-scction (2) and allern such enquiry conducted in the manner pre- 
scl-ibcd, thc Tribunal shall, by order. detcrrnir~c :- 

( i )  Where n srnrelllcnr hns hccu fu~.nished by the creditor 
under sub-section( I ), wllicl~ of the persons who liavcplc- 
dgecl n~ovablc property ivittl him arc cntirled to relief 
undct- scction 3, ;u~d 

( i i )  Where iln application has bccn made by !he debror unde~. 
sub-scclion (21, whethcr chc dcbtor is  enlir let1 Lu I-elier 
under- section 3, nild 

( i i i )  directthecreditoi~toproduccon or before ~he(lacespeci- 
tied i u  the o~.rle~. the movable property pledzed by such 
pcrson or debror. 

(4) Where the movab1e propcrty pledged by the debtor is i n  thc pos- 
session of any tlsnsfeinee of the crcditnr, the creditor shall rcdccm the said 
propel-ty ft-o~n sucl~ ~riunsle~~ee and produce it o n  or before the dacc specified 
in ihe order refcl-rcd to in  sub-section (3 ) .  

( 5 )  If thc creditor rails to produce the movable property as dirccted 
iu the order under sub-scction (3)- 

(a) (he Tribunal illay enter any premises of the credilor or of 
the [I-ni~sfcree oC the CI-cdicor and search and seize the said 
propcrty ; and 

'7521 



(h) Where the movable property is in posession of any bank, 
[he Tlibunal shalt -- 

(i) by an order, di rcct the bank to deposj r on or beforc the dale 
specified i t ]  thc ordcr, the properly wilh the Tribunal 
togcthcr with a scaremen1 specifying the ilmoullt due to rhe 
b;mk i n  respect of chc said properly and simultancousl y 
issue a certificate to thc bank in rcspccc of the said prop- 
erty shall bc recovcrcd from the creditor as it werc an arrear 
of land revenue and paid to thc bank, and 

( i i )  on thc bank depositing the said property with the Tribunal, 
acknowledgc i n  writing the receipt o i  the propcrty and pro- 
ceed to recover froin thc creditor such amount its is  due LO 

thc bank in respect of the said property as i C  it werc an 
;![-rear of land revenue, and on such I-ecovcry pay the same 
Lo the bank. 

(G) Alter such produc~ion on recovery of dcposit of 1he propcrty 
pledged, the Tribunal shall deli~rer Lhe said property to the debtor. 

(7) Pcnding tlzrerinination of tl~c qucstion under sub-section (3), no 
creditor or the transferee o i  the creditor shall scll 01. pledge or otherwise 
dispose of ilny movablc properly pledged by the debtor. 

(8) Notwithstanding a n y t h i n g  contained in any other law, thc 
Tri bu nd - 

(a) may cntcr any premises of the crcdi tor or of 1he lri~nsferce 
of t l ~ c  creditor and search and seizc the movable propcrty 
pledgc by deb tors and arrange for their safe custody ; 

(b) shall procced to derermine which, of the movable proper- 
ties so scizcd are ro be released to the deb~ors and pass 
orcters accordingly. 

! 
(9) The provisions of section 100 and 165 of the Code of Criminal 

11 or 1974. Procedure. 1973, rcla~ing LO search nnd scizure shall, so far as may be. apply 
~u searchcs and seizures under sub-scctions ( 5 )  and (8).  



5. ( 1 )  A debtor referred Lo it1 clause ( 5 )  of scction 3 may ~nake an ap- ~ ) ~ h ( ~ ~ ~ t ~  
plication to tllc Tr ibuni~ t  l~av ins  jucis(1iction oircl- thc ;wea wilhin ~vhich such apply in 

clebmrs ordinilcily I-esidc. f t~r  iun o ~ d c r  rclcnsing (he morrgaged proper 1 y ancl 
cases. 

for 111e grant of a ccrtitkatc of redemplion. 

(3) (a) 011 1-eccipt of such application and nftcr sucli cnqui1.y con- 
ductcd as in 111e manner prescribccl, rhc Tl,ihunal shall pass 
an order releusing [he mor~gagccl propcrtp ii11d z1.;111t ;I Gel-- 

Lil'icnle or reden~ption in thc pl-cscribcd Furn-t which shi~ll 
be i~cln~issiblc as c v i d c ~ ~ c c  of such redemption in any pro- 
cccdi ng bc fore iiny clcbt or other nu 111oi-i ~ y .  

(b) Tl~eT~~ibu~~alsl~allalsodi~~ccttl~ctri~~~sferesoC~l~ec~~edi~o~~ 
or thc CI-cdi tot- - 

( i )  lo deliver possessior~ of rhe mol-tgagcd [lropcrty to the 
debtor on 01. beforc thc dntc specified i l l  h e  order, i f  the 
clebror is liar nlrcady i n  possession o r  the mclrtygerl 
propcrty : and 

Iii) to pi-oducc 011 or hcfn'nte rhe date specilied in [he order, tlie 
mortg;~ged deed or other clocurnent and thc TI-ihuni~l shall 
make an enrlorsen~en~ ol'r-edcnlption on thc mortgaged deed 
01. u~tlei. clocunlcnt. 

(3) Peutlius 01-(121-s i111dcr sub-scction (2),  n o  creditor o r   he t[';~ns- 
reree of t l ie ct.editor sl~all  triknsCel or otherwise assign his interest in, or- exer- 
cise his right of Coreclosure i l l  respect of d ~ c  propcr-ty mortgi~sed by the deblor-. 

(4) Whel-e the rnortgagcd p~al~ct- ty  I ~ a s  heen tr-ansfernl-ed or. any inighl 
[herein has been assigncd to nny bank by the creditor, the Tributlal shall 
r.ccovcr ti-o~n the crcdi tor such arnount iIs is due 10 such bank ill rcspcct of 
thc said mortgugcd property, as if i~ were an nrrear of land rcvcnuc, i111d shaIl 
pay thc sanlc to the bank. 

6. Any person itggreived by ;my order 01. decision ~nnde by thc Tribunal 
undersection4orsectio115 may,wilhinsix~y days from thcdatcofcommu- Appuuls. 

nici~tion or the order or clecision to h im,  appcal to the Appellate Tribunal 
subjecl to payment of such fccs as mity be prescribed. 



CHAPTER III 
Miscellaneous 

Const i lu l ion  7 .  (1) (a) Tllc S ta~c Govcl-1111lent mi~y, by nolificalion conslilule as 
ol'lkibunnb cY; Illany Trihiiiii~ls a s  may be necessary for the purposes of 
Appcllatc 
'Trihunills. chis act arlrl shall specily in sucli noti~icntion, thc ju~.isdic- 

rioil of each such Tiibunal. 

(b) Euch T~.ibun;ll conslituled uncler clausc (a) shall consisr of 
a single member. who shall nor hc bclow thc rank of Rcv- 
cnuc Cil-clc ORiccr nt- Suh-Deputy Collector. 

P~w.ersaf S .  ( 1) The Tribu11:ll :lncl rhe Appella~e Tribunal shall have 111e same 
powers us are vested in a civil courl under the Code of Civil Procedure, 

Appellate 1908, roi. sumrno~ling and enforcing thc nttcndnncc of any pcrson and exam- 
'lkibul~al 
V ur 190a. i~iing hi ln on oath and for requiring productinn in any documcnt. 

( 2 )  In any proceedings under this Acl any parry may be inepinesen~ed 
be iIn agent authorised in  writing, except by a Icgal practitioner as defined in 

XXV or 1961. section 2 of the Advocates Act, 1961. 

(3) Thc procccdure to bc follo~ircd by thc Tribunal and thc Appellate 
Tribunal in ally PI-occcdings bcforc it  sl~all, subjcct to thc provisions of this 
Act, hc iu ;iccordancc with such I-ulcs as may be pi-escribed. 

Exmilion 
o!' ordcr or 
decision (IT 
Tribunals X: 
Appellale 
Tribunals. 
V of 1908. 

9. Every oi.dei- or decision of the Tribunal or thc Appcllnte Tribunal lnadc 
under this Act shall be deemed to bc a dccl-cc within thc mcaning of clausc 
(2) of section 2 of thc Codc of Civil Proccdurc, 1908, ; ~ n d  may he put tn 
cxccudon, i f  Ilcccssary, through a Civil Court Competent Jurisdiction. 

10. I[( 1 )  Any pel-son Lliling to iwnish the srarement under seclion 4 or ro 
co~nply wilh the order made or direction given uncler that section or seclion 5 
or otherwise con~l-avening [he provisions of either of the said secrions shall 
be punished with imprison men^ 101. a ~e rm which may extend to three months 
or with fine which may extend to five hundrcd rupces or with both. 



(2) Every offcncc punis11:thlc under suh-section (1) shall be tried i n  a 11 ,r 1974. 
summary way and the pl'ovisio~ls of section 262 to 264 (both inclusive) of thc 
Codc of Criminill Proceclure, 1973, st~;ill, so far may bc, apply to such trial. 

1 1. ( I  j Where an offcllcc under this Acl has bee11 committed by a com- 
pany, cvcry pel-son wllo, at the time oirence was conl~nittcd was i n  chalgc of oi.fe,,,, by 
and wiis respobsible to the conlpany lor the conduct of thc business oC lhe cumpanics. 

conlpilny us well as the company, shall bc dccmcd to bz guilty of Ihe olienct: 
and shall bc liablc ro hc proceedecl against ;und punished accoi-dingly : 

Provided r l ~ n l  nothing i n  this sub-sccrion shall rendel- ihny such pel-son 
liable to any pu~iishment if he provcs [hat thc offence was co~nmitted wirh- 
out his knowledge or [hat he cxcrciscd all due deligence LO prevenl [he 
 commission^ of such offcncc. 

(2 )  Notwirhstanding anything in sub-scction (1) where nn oCfence 
under this Acl has been cnlnmittcd by n compiiny iind il is proved 111ar the 
ofence has been co~nmi ttcd will1 the consenl or connivance of or i s  attri hut- 
able to any neglecr on the part oP any dircctot; Inanage]; secretary, 01- otlizr 
officer of [he ctlinpijnp, shall also bc dccmcd ro he guilly oCrhal oilence and 
shall be liable lo be p~~oceedcd ngninsr a~td punishecl iiccoindingly. 

Explar~crlion :- For thc purpose of this seclion- 

(a) "co~t~p~~tly"mzansanybodyco~oratcandincludesafirm 
or other associalion of individuals ; and 

(h) "diinecloin" in relation to a Firm includes a partner in  the 
firm. 

12. Whoever molests, 01. abates thc molestation of, a debtor Tor [he re- 
cover of a debt by him LO a creditor shall, on conviclion, be punishable wirh 

I'cnally for imprisonment or eilher dcscl-iptio~~ which lnily exlend lo one year, or wirh 
molcslalion. 

rille which miiy exrei~d to rupccs two thousand, or with borh. 

Explnrralior~ :- Fot- t11c purposes of his setlion iI person who, with intenr 
to cause anothcr pcrson to abslain Irom doing iIIIy act which he has a right to 
do or to do any act which he has a right to abstain from doi~tg- 



(i1) obstructs or uses violence to or intimitdates such other 
person, or 

(b) persistently follows such oher persol1 from place to place 
or inleinierces with any property owned or used by hitn or 
dcpl-ivcs him of, or hindcrs h i m  in,  thc usc thereoi; or 

( c )  loiters near a house 01. other place where such o thcr person 
resides or works, or carries on business, or happens to be, 
or docs any act calculated to annoy or intimidate such other 
person, shall bc dccmcd to molcst such other person : 

Provided thal a person who goes to such house ot- place i n  order merely 
to obtain or comnlunicale informalion shalt no1 be deemed to molest. 

Burden of' 13. In any suil or proceeding, the burden of proving that the debtor is not 
proof. enlitled to rhe proteclion of this Act sl~all, notwithstanding anyrhin~ in any 

orher law for the time being in force, lie on thc crcdi tor. 

Bar of 14. ( 1 )  No civil court shall have jurisdiction in respect of any matter 
jurisdiction which rhe Tribunal or the AppcIInlc Tribunal is cmpowcred by or under this 
of civil ACL to delermine. 
courls. 

(2 )  No ordcr passed or proceding taken by any officer or authority 
uncler this Act shill1 bc callcd i n  question i n  any coui-1 of law. 

Ccrbin 15. Notwithstanding anything contained in the Code of Ciniminal Procc- 
otfences 
lo be dure 1973, offences punishable under this Act or any rule made thel-cundcr 
cognizable. shallbecognizahlc. 
I t  or 1974. 

Prutuc(ion 16, No suil, prosecution or other legal proceeding shall lie agains~ any of- 
(lractiun ficer or aurhoricy Ior anything which is in good faith donc or intcnded to be 
hkcn on 
g d  faith. 

done i n  pursuance of this Act ot' any rules made rhereunder. 

I'owcr LO 17. (1) The Governnlenr may, by no~ificalion, make rules for carrying 
make out all 01- any of the purposes of his Act. 

(2) Evcry rulc made under this Act shall be laid, as soon as may  be 
artel- i t  is made, befol-c the State Lcgislativc Assembly, while i t  is in session 

a Lola1 period of fourteen days which may be comprised i n  onc session or 



in rwo or nlnre successive sessions, and if, beforc the expiry of tlic session in 
which i t  is su laid or the session i~nrndiarely following, h e  Legislative Assembly 
111akc any inodi tication in the nilc by wily oia~~~cndrnen~ or rcpcnl, the inule shall 
tl~cl-eaCter havc d'fecl only in such ~nodilied for-tn or be 110 cffcct, ;IS the cnsc may 
be, so howcvcr, lI1al any such modiftcarion or repeal shall be wilhoul prejudice to 
the validiry of wyrhing pt-uviously donc underthzll mlc. 

1 8. Save as othcrivise providcd in [his Act, the provisions of this Acl shall El'fecl oroiI~er 

be in acldi tion to, and not i n  dcrogulion of, any o the~~ law for the lime being in 

iorce. 

19. ( I )  Ifany djftiicully ariscsingjvii~geffcctr~~llep~-ovisionsofthis Po\verlo 
Act, Ihe Sla~e  Govcrumenl may, by geueral or spcciid order published in the remuvc 

official Gazettc, make such provisions, not inconsistent with the provisions dififi'ulli's- 

of this Act, as appealn Lo i t  co he  necessary or expedient for the renloval of thc 
dirficulty : 

Providcd thai no such order sl~al l  bc made idler thc expiration or two 
\ - C ; ~ I ~ <  f~,oin ~ h c  conlinencement of lhis Act. 

(2 )  Every order passed under sub-scction (1) shall be laic1 before thc 
Stale Legislature. 

20. ( I )  Onandfrotnthedateofcotnmei~cerncnro~thisAct,~l~cTi~ipura R ~ ~ ~ I ~ ~ ~  
Agriculml-a1 Deblors RelieCAc~, 1975 (heineinafrer rcfet-red ro as that Act) or so Savings 

much tl~creof as relatcs to matler covered by rhc provisions of this Act, s11:~lI stand I 19'6. 

repeated. 

(2) Thc rcpeal of the Tripura Agiiculn~ral Deblors Rclief Act, 1975. by 1 ,r 1976. 
sub-sec~ion (11, shall nor affect - 

(a) thepreviousoperationoltha~Act,in;~nylhing duly done 
or suffel-ed thereunder ; 

(b) any rishr privilege, obligation or liability acquired, acurcd 
or incurrcd under that Act ; 

(c) any penalty, forfeiture or punishment in, and i n  rcspecl of 
any offence comnlitted against, that Acr ; 



((I)  any investigation legal, procccdi ng or I-emedy in respec1 or 
any such rig]](, privilege, ohligatio~l, liability. pcnnlty. POI'- 
fci ture 01- punishmen1 as afol-esaid ; 

;~ncI ;my such irivesligniion, legal procccdi~~g or I-cmcdy Inay bc institured 01- 

enforced :uld such penalry, fol-l'ielure or punishmeut rnay bc i~nposcd as i f  
such enac(ine11~ o r  part thcrcof had not been repealed. 



LIST OF AMENDMENT 

1. The Tripura Agricultural I~ldcb tcdness Rcl ief (Amendment) Act, 1950, w.e. f.  
3 1.3.1979. 
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